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LOK SABHA DEBATES

LOK SABHA

Monday, December 6, 2010/Agrahayana 15, 1932(Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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.. (orTE)
MADAM SPEAKER: This is Question Hour. Q. No. 361 — Shri Suvendu
Adhikari.

... (Interruptions)
11.0 % hrs

At this stage, Shri P. Kumar, Shri Ashok Argal, Shri Shailendra Kumar and some
other hon. Members came and stood on the floor near the Table

W&TW:W@WWWIW@“%H@I
... (cgagm)
I FRASAT : 3T W 95 S| BSY Dl o S | GF &1 ifaw g 2

... (Interruptions)
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... (Interruptions)
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3q-370 T W SV |

.. (caem)
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... (Interruptions)
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MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ... *

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.03 hrs
The Lok Sabha then adjourned till Twelve of the Clock.

* Not recorded.


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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12.00 hrs.
The Lok Sabha reassembled at Twelve of the Clock.
(Dr. Girija Vyas in the Chair)

12.0 V4 hrs.

At this stage Shri P.Kumar, Shri Virendra Kumar, Shri Shailendra Kumar and
some other hon. Members came and stood on the floor near the Table.

... (cgagm)
QUi ARG : B BT B9 &1 Ao Wt T <1 ARy 9gd Ayl fad i Bl

... (cgagm)
|ufy w@e : oo ff Rers # 7@ S|
(Interruptions) ..."

[UTY AT : BSW B do o1 @iy e 9gd Aol Bl

... (cgaygm )

|ufy w@e : oo ff Rers # 7@ S|

(Interruptions) ... *

* Not recorded.
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12.01 hrs

PAPERS LAID ON THE TABLE

MADAM CHAIRMAN: Now Papers to be laid on the Table.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI HARISH RAWAT): Madam, on behalf of Shri

Mallikarjun Kharge, I beg to lay on the Table:-

(1)

)

A copy of the Annual Report (Hindi and English versions) of the National
Instructional Media Institute, Chennai, for the year 2009-2010, alongwith
Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Instructional Media Institute,
Chennai, for the year 2009-2010.

(Placed in Library, See No. LT 3604/15/10)

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Madam, I beg to lay on
the Table:-

(1)

)

(1) A copy of the Annual Administration Report (Hindi and English
versions) of the Erstwhile-Bombay Dock Labour Board, Mumbai, for the
year 2009-2010, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Erstwhile-Bombay Dock Labour Board,
Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3605/15/10)

(1) A copy of the Annual Administration Report (Hindi and English
versions) of the Mormugao Port Trust, Mormugao, for the year 2009-2010.
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3)

4

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Mormugao Port Trust, Mormugao, for
the year 2009-2010.

(iii)) A copy of the Annual Accounts (Hindi and English versions) of the
Mormugao Port Trust, Mormugao, for the year 2009-2010, together with
Audit Report thereon.

(iv) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Mormugao Port Trust,
Mormugao, for the year 2009-2010.

(Placed in Library, See No. LT 3606/15/10)

(1) A copy of the Annual Administration Report (Hindi and English
versions) of the Tuticorin Port Trust, Tuticorin, for the year 2009-2010,
alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Tuticorin Port Trust, Tuticorin, for the
year 2009-2010.

(Placed in Library, See No. LT 3607/15/10)

(1) A copy of the Annual Administration Report (Hindi and English
versions) of the Jawaharlal Nehru Port Trust, Mumbai, for the year 2009-
2010.

(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Jawaharlal Nehru Port Trust, Mumbai,
for the year 2009-2010.

(111)) A copy of the Annual Accounts (Hindi and English versions) of the
Jawaharlal Nehru Port Trust, Mumbai, for the year 2009-2010.
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)

(6)

(7)

(iv) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Jawaharlal Nehru Port Trust,
Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3608/15/10)

(1) A copy of the Annual Accounts (Hindi and English versions) of the
Paradip Port Trust, Paradip, for the year 2009-2010, together with Audit
Report thereon.
(i) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Paradip Port Trust, Paradip,
for the year 2009-2010.

(Placed in Library, See No. LT 3609/15/10)

(1) A copy of the Annual Administration Report (Hindi and English
versions) of the Chennai Port Trust, Chennai, for the year 2009-2010.
(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Chennai Port Trust, Chennai, for the
year 2009-2010.
(111)) A copy of the Annual Accounts (Hindi and English versions) of the
Chennai Port Trust, Chennai, for the year 2009-2010, together with Audit
Report thereon.
(iv) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Chennai Port Trust, Chennai,
for the year 2009-2010.

(Placed in Library, See No. LT 3610/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Seamen’s Provident Fund Organisation, Mumbai, for the year 2009-2010,

alongwith Accounts.
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(8)

)

(i)

(iii)

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Seamen’s Provident Fund Organisation,
Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3611/15/10)

(1) A copy of the Annual Administration Report (Hindi and English
versions) of the Kandla Port Trust, Kandla, for the year 2009-2010.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Kandla Port Trust, Kandla, for the year
2009-2010.

(iii)) A copy of the Annual Accounts (Hindi and English versions) of the
Kandla Port Trust, Kandla, for the year 2009-2010, together with Audit
Report thereon.

(iv) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Kandla Port Trust, Kandla, for
the year 2009-2010.

(Placed in Library, See No. LT 3612/15/10)
(1) A copy of the Annual Administration Report (Hindi and English
versions) of the Cochin Port Trust, Cochin, for the year 2009-2010.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Cochin Port Trust, Cochin, for the year 2009-2010.
A copy of the Annual Accounts (Hindi and English versions) of the Cochin
Port Trust, Cochin, for the year 2009-2010, together with Audit Report
thereon.

A copy of the Review (Hindi and English versions) by the Government on
the Audited Accounts of the Cochin Port Trust, Cochin, for the year 2009-

2010.

(Placed in Library, See No. LT 3613/15/10)
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(10) (1) A copy of the Annual Administration Report (Hindi and English

(11)

(12)

versions) of the Kolkata Port Trust, Kolkata, for the year 2009-2010.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Kolkata Port Trust, Kolkata, for the year
2009-2010.

(Placed in Library, See No. LT 3614/15/10)

(1) A copy of the Annual Accounts (Hindi and English versions) of the
Mumbai Port Trust, Mumbai, for the year 2009-2010, together with Audit
Report thereon.
(1) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Mumbai Port Trust, Mumbai,
for the year 2009-2010.

(Placed in Library, See No. LT 3615/15/10)
(1) A copy of the Annual Administration Report (Hindi and English
versions) of the New Mangalore Port Trust, Mangalore, for the year 2009-
2010.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the New Mangalore Port Trust, Mangalore,
for the year 2009-2010.
(ii1)) A copy of the Annual Accounts (Hindi and English versions) of the
New Mangalore Port Trust, Mangalore, for the year 2009-2010, together
with Audit Report thereon.
(iv) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Mangalore Port Trust,
Mangalore, for the year 2009-2010.

(Placed in Library, See No. LT 3616/15/10)
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(13)

(14)

(1) A copy of the Annual Accounts (Hindi and English versions) of the
Tariff Authority for Major Ports, Mumbai, for the year 2009-2010, together
with Audit Report thereon.
(i) A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Tariff Authority for Major
Ports, Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3617/15/10)

A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1)  Statement regarding Review by the Government of the working of

the Sethusamudram Corporation Limited, Chennai, for the year 2009-2010.

(i1)  Annual Report of the Sethusamudram Corporation Limited, Chennai,
for the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3618/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): Madam, I beg to lay on the
Table:-

(1

A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 55 of the Special Economic Zones Act,

2005:-

(1) The Special Economic Zones (Third Amendment) Rules, 2010 published
in Notification No. G.S.R. 732(E) in Gazette of India dated 7"

September, 2010, together with an explanatory memorandum.
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(2)

3)

4

(i1)) The Special Economic Zones (Fourth Amendment) Rules, 2010

published in Notification No. G.S.R. 784(E) in Gazette of India dated
28" September, 2010, together with an explanatory memorandum.

(Placed in Library, See No. LT 3619/15/10)

(i) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Foreign Trade, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Foreign Trade, New
Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3620/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Sports Goods Export Promotion Council, New Delhi, for the year 2009-
2010, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the

Government of the working of the Sports Goods Export Promotion Council,

New Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3621/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the

Footwear Design and Development Institute, Noida, for the year 2009-2010,

alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Footwear Design and
Development Institute, Noida, for the year 2009-2010.

(Placed in Library, See No. LT 3622/15/10)
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)

(6)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Council for Cement and Building Materials, Ballabgarh, for the
year 2009-2010, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Council for Cement and
Building Materials, Ballabgarh, for the year 2009-2010.

(Placed in Library, See No. LT 3623/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Export Promotion Council for EOUs and SEZs, New Delhi, for the year
2009-2010, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Export Promotion Council for EOUs and
SEZs, New Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3624/15/10)

(7) A copy each of the following papers (Hindi and English versions) under sub-

(a)

(b)

section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the MMTC Limited,
New Delhi, for the year 2009-2010.

(1)  Annual Report of the MMTC Limited, New Delhi, for the year 2009-
2010, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 3625/15/10)

(1) Review by the Government of the working of the State Trading
Corporation of India Limited, New Delhi, for the year 2009-2010.
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(c)

(1)) Annual Report of the State Trading Corporation of India Limited,
New Delhi, for the year 2009-2010, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3626/15/10)

(i) Review by the Government of the working of the PEC Limited, New
Delhi, for the year 2009-2010.

(1)) Annual Report of the PEC Limited, New Delhi, for the year 2009-
2010, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 3627/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU): Madam, I beg to lay on the Table:-

(1

(a)

(b)

A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1)  Review by the Government of the working of the Hindustan Shipyard
Limited, Visakhapatnam, for the year 2009-2010.
(i1)  Annual Report of the Hindustan Shipyard Limited, Visakhapatnam,
for the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3628/15/10)
(1) Review by the Government of the working of the Hindustan
Aeronautics Limited, Bangalore, for the year 2009-2010.
(i1))  Annual Report of the Hindustan Aeronautics Limited, Bangalore, for
the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3629/15/10)
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(©)

(d)

(e)

2)

(i) Review by the Government of the working of the Bharat Electronics
Limited, Bangalore, for the year 2009-2010.

(1)  Annual Report of the Bharat Electronics Limited, Bangalore, for the
year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3630/15/10)

(1) Review by the Government of the working of the Mishra Dhatu
Nigam Limited, Hyderabad, for the year 2009-2010.

(1))  Annual Report of the Mishra Dhatu Nigam Limited, Hyderabad, for
the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3631/15/10)

(i) Review by the Government of the working of the BEML Limited
(foremerly Bharat Earth Movers Limited), Bangalore, for the year 2009-
2010.
(i) Annual Report of the BEML Limited (foremerly Bharat Earth
Movers Limited), Bangalore, for the year 2009-2010, alongwith Audited
Accounts and comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 3632/15/10)
(1) A copy of the Annual Report (Hindi and English versions) of the
Centre for Air Power Studies, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre for Air Power Studies, New
Delhi, for the year 2009-2010.
(Placed in Library, See No. LT 3633/15/10)
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3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Aeronautical Development Agency, Bangalore, for the year 2009-2010,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Aeronautical Development Agency,
Bangalore, for the year 2009-2010.

(Placed in Library, See No. LT 3634/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI HARISH RAWAT): Madam, I beg to lay on the Table:-

(1

)

A copy of the Statement (Hindi and English versions) regarding adoption of
new ILO Recommendation No. 200 (HIV/AIDS and the World of Work
adopted in the 99™ Session of the International Labour Conference held in
June, 2010.

(Placed in Library, See No. LT 3635/15/10)

A copy of the Notification No. S.0. 2093(E) (Hindi and English versions)
published in Gazette of India dated 21™ August, 2010, regarding
designation subject fields in engineering and technology as designated
trades for Graduate, Technician and Technician (Vocational) Apprentices
under the Apprentices Act, 1961 and Apprenticeship Rules, 1992, under
sub-section (3) of Section 37 of the Apprentices Act, 1961.

(Placed in Library, See No. LT 3636/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI PRADEEP JAIN): Madam, on behalf of Shri Sisir Adhikari, I beg to lay on
the Table:-
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(1) A copy of the Annual Report (Hindi and English versions) of the National

)

Institute of Rural Development, Hyderabad, for the year 2009-2010,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Rural Development, Hyderabad, for
the year 2009-2010.

(Placed in Library, See No. LT 3637/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU): Madam, on behalf of Shri D. Napoleon, I beg to lay on the
Table:-

(1)

)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Trust, New Delhi, for the year 2009-2010, alongwith Audited
Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Trust, New Delhi, for the year
2009-2010.

(Placed in Library, See No. LT 3638/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Social Defence, New Delhi, for the year 2007-2008,
alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Social Defence,
New Delhi, for the year 2007-2008.

(Placed in Library, See No. LT 3639/15/10)
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT 3639-A/15/10)
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4

)

A copy of the Annual Report u/s 15A(4) of the Protection of Civil Rights
Act, 1955 (Hindi and English versions) for the year 2008.
Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (4) above.

(6) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-
(Placed in Library, See No. LT 3640/15/10)

(1) Review by the Government of the working of the National
Scheduled Castes Finance and Development Corporation, Delhi, for the
year 2009-2010.

(i) Annual Report of the National Scheduled Castes Finance and
Development Corporation, Delhi, for the year 2009-2010, alongwith
Audited Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 3641/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): Madam, I beg

to lay on the Table:-

(1)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Informatics Centre Services Inc., New Delhi, for the year 2009-
2010, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Informatics Centre Services
Inc., New Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3642/15/10)
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2)

3)

(i)

4

(1) A copy of the Annual Report (Hindi and English versions) of the
ERNET India, New Delhi, for the year 2009-2010, alongwith Audited
Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the ERNET India, New Delhi, for the year
2009-2010.

(Placed in Library, See No. LT 3643/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Software Technology Parks of India, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Software Technology Parks of India, New Delhi, for the
year 2009-2010.

(Placed in Library, See No. LT 3644/15/10)

A copy of the Use of very low power Radio Frequency devices for indoor
applications in the 13.553-13.567 MHz frequency range (Exemption from
Licensing Requirement) Rules, 2010 (Hindi and English versions)
published in Notifications No. G.S.R. 884(E) in Gazette of India dated 4t
November, 2010, under sub-section (4) of Section 10 of the Indian
Wireless Telegraphy Act, 1933.

(Placed in Library, See No. LT 3645/15/10)
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12.02 hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the Ist Report of
Standing Committee on Defence on Demands for Grants (2009-10), pertaining to
the Ministry of Defence’

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU): Madam, on behalf of Shri A.K. Antony, I beg to lay the
statement on the status of implementation of recommendations contained in the 1%
Report of the Standing Committee on Defence (15" Lok Sabha) in pursuance of
the direction 73A of the Honourable Speaker vide Lok Sabha Bulletin — Part II
dated September 01, 2004.

The 1* Report of the Standing Committee on Defence (15" Lok Sabha)
relates to ‘Demands for Grants (2009-10) of the Ministry of Defence’. The 1*
Report was presented to Lok Sabha on 16.12.2009.

Action Taken Statements on the recommendations/observations contained
in the 1% Report were sent to the Standing Committee on Defence on 22.03.2010.

The present status of implementation of the various recommendations made
by the Committee in their 1¥ Report is indicated in the Annexure to my Statement,
which is laid on the Table of the House. I would not like to take the valuable time
of the House to read out all the contents of the Annexure. I would request that this

may be considered as read.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 3646/15/10.
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12.03 hrs

FORWARD CONTRACTS (REGULATION) AMENDMENT BILL, 2010*
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Madam, on behalf of
Shri Sharad Pawar, I beg to move for leave to introduce a Bill further to amend the
Forward Contracts (Regulation) Act, 1952 and the Securities and Exchange Board
of India Act, 1992.
MADAM CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the
Forward Contracts (Regulation) Act, 1952 and the Securities and
Exchange Board of India Act, 1992.”

The motion was adopted.

PROF. K.V. THOMAS: I introduce*" the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section — 2, dated 06.12.10.
* * Introduced with the recommendation of the President.
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12.04 hrs
MATTERS UNDER RULE 377"
MADAM CHAIRMAN : Matters under Rule 377 shall be laid on the Table of the
House. Hon. Members may send slips immediately to the Table of the House as
per practice.
... (Interruptions)

(i)Need to provide adequate funds for drinking water projects in Telangana
region particularly in Karim Nagar Parliamentary Constituency, Andhra
Pradesh
SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the
kind attention of the august House regarding the problems being faced by the
people in getting the drinking water in my Karim Nagar Constituency in Andhra

Pradesh.

In my Karim Nagar Constituency, many areas are facing acute water
shortage even for drinking purpose. There are no proper pipelines, no borewells
or any other alternative arrangements. Many hamlets are reeling under scarcity
of water. The ground water has been completely depleted in all the areas of
Telangana Region. The borewells are dried up. The worst sufferers are the
women. People have to fetch water from about 2 to 3 kilometres for their daily
needs. The Government of Andhra Pradesh has been making sincere efforts but
due to inadequate funds, the genuine demands of the people have not been met
so far. Sriram Sagar Canal had become dry and the areas depended on the said
Canal are facing acute shortage. The Government should find an alternative to
get the water from other sources to my Karim Nagar Constituency and other
Telangana areas. Less rainfall and drought have added to the problem in my

constituency.

* Treated as laid on the Table.
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I, therefore, request the  Hon'ble Minister of Rural Development to
intervene in the matter and provide at least a potable water in the backward
areas like Telangana region in the remaining Eleventh Five Year Plan by
announcing a special package, particularly for my constituency- Karim Nagar in

Andhra Pradesh.
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(ii) Need to release funds for four-laning of road from Zaheerabad to
Sangareddy on Pune-Hyderabad section of National Highway No. 9 in
Andhra Pradesh
SHRI SURESH KUMAR SHETKAR (ZAHEERABAD): In my Zaheerabad

Parliamentary Constituency in Andhra Pradesh, there are some roads which need
to be widened for improvement in the transportation facilities and passenger
traffic.
I would like to state that there is dire need for four-laning of roads from km
440/0 to 493/0 (Zaheerabad to Sangareddy) of Pune-Hyderabad Section of NH-9.
This matter has already been examined by the Hon’ble Minister and an assurance
has also been given for allocation of the required funds in the current Annual
Financial Plan. The feasibility study has already been carried out and 100% of
the land acquisition work has been completed by the State Government of
Andhra Pradesh and the same was submitted to the Ministry of Road Transport
and Highways to release the lumpsum amount of Rs. 89 crores for taking up this
project immediately. But, so far, no funds have been released for the road
project. I would also say that there are so many industries which are coming up
in this area and if this project is not taken up on top priority basis, it will affect
the commerce and business activities in the region and also the public at large.
I, therefore, request the Hon’ble Minster of Road Transport and Highways,
through the Chair, to release the required funds in the current financial year (2010-
2011) itself and to expedite the works of the above said roads in the interest of the
general public as this route has heavy demand and it is the demand of the people

of my Zaheerabad Parliamentary Constituency in Andhra Pradesh.
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(iii) Need to inter-link Tamiraparani, Kadana Nadhi, Rama Nadhi and
Chitthar rivers for providing water for drinking and irrigation purposes to

water scarce areas in Tirunelveli Parliamentary Constituency, Tamil Nadu

SHRI S.S. RAMASUBBU (TIRUNELVELI): Tamiraparani is one of the
important rivers flowing in the State of Tamil Nadu. It is the main source of
water supply for irrigation and drinking purposes for the people living in

Tirunelveli and Tuticorin districts.

Every year due to heavy rainfall, Tamiraparani river and its tributaries are
flooded and the surplus water becomes waste, unutilized and flows into the sea.
Certain areas in these districts are dry regions where the river does not flow and
because of slightly higher altitude of the area, it makes the water flow difficult.
It is, therefore, necessary to take diversion or forming new canals so that the
excess water of this perennial river can be taken to the dry regions. Keeping this
in mind, a project is presently undertaken with a massive outlay of Rs. 369 crore
to build a flood carrier canal from the existing Kannadian Channel at
Vellankuzhi near Cheranmahadevi in Tirunelveli district to the drought prone
area of Nanguneri, Thisaiyanvilai, Radhapuram and Sattankulam by

interlinking Tamirabharani, Karumeniyar and Nambiayar rivers.

Likewise, the other side of the Tirunelveli and neighbouring districts, the
areas comprising portion of Ambasamudram, Alangulam Taluk, Tenkasi,
Sankarankovii, Rajapalyam Taluk upto Kovilpatti and Virudhunagar are water
scarce. Due to non-availability of adequate river water, there is huge shortage

of drinking water and the agricultural lands have also become infertile. In order
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to mitigate the problem of water scarcity in this region, another major canal
along Ambasamudram, Alangulam Taluk, Tenkasi, Sankarankovii,
Rajapalayam Taluk upto Kovilpatti and Virudhnagar should be dug up to take

the surplus water by interlinking Tamiraparani, Kadana Nadhi, Rama Nadhi and
Chitthar River.

I, therefore, urge upon the Union Government to allocate adequate funds
either under NABARD or any other Centrally sponsored programmes to save the

dry and rain shadow regions.
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(iv)Need to bring a legislation banning production, sale and use of Pan
Masalas in the country

SHRI ANTO ANTONY (PATHANAMATHITTA): I request the Government to
take urgent steps to ban the production and sale of pan masalas. A detailed
study on the contents of Pan masalas reveals that there is presence of toxic
substances such as arsenic, hydrocarbons etc. Moreover, some kind of Pan
masalas contains psychotropic substances like heroine. Various studies have
also proved the presence of pesticides and addictive substances.

Despite toxic presence in Pan Masalas, people especially adolescents are
being addicted to it. Recent report from the Regional Cancer Centre (RCC),
Thiruvananthapuram shows that majority of its patients are adolescents suffering
from oral cancer due to the use of pan masala. A recent study from Chennai
indicates that oral cancers are quite common among auto-rickshaw drivers who
use pan masala regularly. Similar cases are also reported from various parts of
the country. In addition to its ill effects on physical health, use of pan masala
affects mental health also.

Many States in the country have banned the use of pan masala. But the
growing number of its users show that mere ban on the use of pan masala is not
enough to eradicate this menace from our society. Rather we have to have a
comprehensive law to ban the production, sale and the use of pan masala.

I, therefore, request the Government to introduce a Bill in this regard.
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(v) Need to revise the pension under the EPF Pension Scheme

SHRI K.C. VENUGOPAL (ALAPPUZHA): Lakhs of Employees Provident
Fund (EPF) Pensioners are suffering for many years since the Government
stopped the revision of pension in 2000. The Government had introduced EPS
scheme in 1995 which ensured timely revision of pension every year and
disbursement of revised amount annually. After the implementation of the
scheme, the pensioners could avail the timely revised pension till 2000. But in
2000, the Government stopped revision of pension. The 5™ Central Pay
Commission has given directions to revise all the pension schemes. Also the
concerned Standing Committee of Parliament had also recommended to the
House that the EPF Pension should be revised periodically. Despite that
pension was not revised. Seventy percent of EPF pensioners are drawing their
pensions at a low range of Rs. 160 to 500. This amount is not sufficient for
meeting the increased living expenses and medical expenses of pensioners.

So, I request the Government to revise the pension and also reinstate the
original pension to pensioners, who have completed commutation period of 100
months and fix a reasonable minimum monthly pension. Also, the Government

should increase its contribution to the scheme.
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(vi) Need for six laning of ‘Sardar Bridge’ near Jhadeshar on
N.H. 8 between Surat and Vadodara in Gujarat

£ AGENS . a0l (Wed):  [oell-Es I IO [0 8 H YRA Ud gele]l B
T5d & U SSWR W R TR IS &1 gon 21 39 I & a9t arell e 95 Ul 2l 59
s @& JMI 3R & |ATEAl BT ISMN 8, WY 699 WR bad a& A4 &, ! a8 d A
o 39 9o W™ oW BT g gt aoig ¥ IS ISR 0 8 TR de- dTell ATArTd 3
o o '@ 7 o wIre dnil @1 98d fRawd Sl 21 39 Ady # o iR @
ANAHRAT A Hg IR 91 B A SHI TP & o1 2l & b 39 89 W) B gl &1 a4n
HOR B AT &, W] I8 PRI TS I Y T8l gaAT &1 39 AN WR I dlel ol gdf b dr8
3l S W Ps €l db o H B O 8, [NFh BRUT 9T 3R TUF BT g9l Bl g
IR WRA A 07 Ufead WRA BT A dTel §$ A8 g IS IR | BIAR S B

TS B WM A s WIR A AR © [ fReel-gras I o/ R 9 fo7el
@ U S WM W AER 0T B 8 AT a9 & S I o |




06.12.2010 33

(vii) Need to provide jobs to non-permanent employees of State Bank of
Indore rendered jobless due to its merger with the State Bank of India

st YRET AEeE (39R): We 96 3% 3R &1 o We 96 e gfear § & o &
W @ 3 R B IRATS HHAR, ol P AT 10-15 Iuf | RS (@@TR THe) W A
T YA T R B, SAhT ufaSy R § B IRATI 39 IRATS HHATRAT A 330 HHAR 10
3R 15 AT U4 $© HHAN Al 25 I A AU JaT Y&M PR Gb ol e 4P 3B /R Bl
faea 81 & qd g7 HHAIRIT P Byl TAT AT P 7! Fad JATqd SN 2| W], 50D
A 9% gRT HHATRAT BT AT §€ B < TS 2| a9 ATeT b H 39+ JaW < & 918 9
HHAINAT & WY VA FdeR R TEl 21 AR d€ 8 A HHAIRAT & GRAR DI qrer
o off §5 BN @ HIR W 2| 96 & e N & qd 37 HHamial & FE W o & §6
H T3 Wl @ GAHI Io WAHSAT & SRR 1R 39 R W R 9 @i faaR 7@ fear
2 W WHR ¥ fFaeT 7 {6 amdi gfesion o1 @ wad g Wi fawy ¥ gifsd ears
IR A I 95 & Iy FE R R HHARAT BT A3 Wl B GHI TAHBAT B A ITDT
FAY ST UGH Y, v R aX q1fh I IRAR &1 9ISy R & 9 |
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(viii) Need to provide drinking water in Kaushambi Parliamentary
Constituency, Uttar Pradesh under Rajiv Gandhi National Drinking Water
Mission and Rashtriya Swajaldhara Scheme

2 des HAR (BrETED): AR AFQT & DI SR J< & [qur qu1 el [{Er, @,
HEAQR, FIR1Y 3 TSl &1 STaRaw fhoeld | o &3] § Il Bl WR Wiifed A o1 8T
D T A PR qd BRI SR, e sfear w11 gveury |t um qwiall Ud gRal o

ST SR A1 g vaoTd et | | ]roita Tt sy woTdl e vl IS igeid gy
DI AT I A1 &3] H AN DI S AP g UTSTd SUAS 81 9 |

(ix)Need to maintain the standard of hygiene in ‘Sapt Kranti Express’
running between Delhi and Mujaffarpur

2 MG TG TEHard (qafan): ¥ & A1e9q 9 Gfd SR TS 8l © b T ool @
IPRRYR TP Tl dTell ARDHi TFass H TR Ah-AhIs BT A9Td I8T © AR a9t
T W0 A A% e B | agpierd feal § G de, d1e] U9 diferdn fean Srar g, 9
) 9% T |d 2l ST 92l Bl Bs IR Yod QUM B TEA H orm AT 7, e i)
uRfrfa 4t &1 i €1

e B WEH W WEHR A R 2 [P Ia VT Hal § ABlg bl WS AdRAT 7l
3R | el aTeR Ud Il bl Fawell Bl Sy |
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(x) Need to obtain revised estimates as per prevailing market rates for road
projects under Pradhan Mantri Gram Sadak Yojana to attract bidders for
road projects in Bihar

it faeq Agw AR (Yui|): AT JaTET St F g © 6 f9ER wawr # gareE i
TSH ASHT DT HIY Igd & He M A =el 8T 8, FIRIbT W BRI THERIRG gRT QR &R
& Wahe 4 ffaar ferer 8, s RO BIe vd #siiel SRier St s S T8
o <@ € vd &1 9 21 U8t 9% & S ft S T T on 98 Y o7 o1 Brak 48 uST §
Td S AT BT AT AW ARIRG BT T8l 7t 7 & 2l

TTEAIAT 1 G ST & AISIR W1 W Jedich DR Hfdar e @1 s afe fear
ST & @ bRl o @ forg et Bt vd wsitell bl i e ud gu & fwior @
Fatior facra § werdn e

(xi)Need to set up more homes with Central assistance for widows and
destitutes living in Mathura and Vrindavan,
Uttar Pradesh
SHRI JAYANT CHAUDHARY (MATHURA): According to the Ministry of

Women and Child Developments Handbook on Indian Women, there are 342.9
lakhs widows in India. In 2005, it was found that more than. 3015 widows were
living in ashrams across Vrindavan and Mathura. These ashrams are unhygienic
and non-conducive for living. Widows are seen begging on the streets with
little access to healthcare and no social security. Despite the enormity of the
problem, there is just one Swadhar home in Mathura having a fund of Rs
19,41,450 that translates into an inadequate Rs 1078.58 per month for the 150
widows. The Government supported and private charity homes have inadequate
infrastructure. High percentage of the widows also lack access to ration card,
pension and other facilities. I request the Government to take urgent notice of
the matter and set up more Swadhar Ashrams with Central Assistance in

Mathura and Vrindavan and also increase their funding.
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(xii) Need to bring all essential drugs under price control regime

SHRI JOSE K. MANI (KOTTAYAM): India has a booming drug industry and
has contributed to making generics at low prices worldwide. But unfortunately
medicines within India are overpriced and unaffordable, a glaring silent violation
of human rights, that gives sleepless nights to millions of patients leading
eventually to misery and poverty. The margins in medicines are extremely
high often-rising upto 1000-4000 per cent. Despite the growing number of
competitors drug prices have not come down or for that matter cost of health
services has increased. Still a large number of people cannot afford medicines
and have to pay significant amounts of their wages or money taken on loan for
purchasing medicines. Public health remains grossly neglected while cost of
medicines constitutes 50 to 80 percent of health care and the state of health
insurance scheme pathetic and health safeguards as illusive. Notwithstanding
inflation on account of medicinal prices, the patients have no choice since they

cannot choose what to buy and at what cost.

I, therefore, urge upon the government of India to take strong steps for
preventing overpricing of medicine. I would like to give some suggestion in this
regard:-

* Bring all essential drugs under price control.  Price control of
all essential medicines in the National List of Essential
Medicines should be based on therapeutic class rather than on

individual drugs.
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* Bring all drugs and formulations under a system of price
monitoring and affordability with a view to ensuring that even
drugs/medicines not on the National Essential Medicines List

are available at reasonable prices.

 Make NPPA, a statutory body with full powers to provide locus

standi to enforce the price regulatory decisions.

... (Interruptions)
MADAM CHAIRMAN: The House stands adjourned to meet tomorrow, the 7"
December, 2010 at 11.00 a.m.
12.05 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Tuesday, December 7, 2010/Agrahayana 16, 1932 (Saka).
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